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to matter of
Nofifications under Indian T Act,
1885 and Indian 1;:30130- rm Act,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) ; Ibeg toley
on the T. ble :—

(1) (i) A copy e"ch cf the following Noti-
fica ticns (Hindi ¢ nd Englich versic n<) under
sub-secticn (5) of section 7 of the Indian
Telegr: ph  Act, 1885

(i) The Indi- n Telegra ph (Fourth Amend-
ment) Rules, 1981, publiched in N¢ ti-
fice tion No. GS.R. 920 in G’ zette
¢f India dated the 10th October,

1981.

The Indian Wireless Telegraphy
(Commerci- 1 R dio Opers tors Certi-
fizate of Prcficiency : nd Licence to
operate Wireless Telegr: phy) Amend-
ment Rules, 1981 publiched in Ncti-
ficaticn No. G.S.R. 1022 in G’ zette
cf Indi: dated the 14th N vember.
1981. [Placed in Library See No.
LT-2972/81]

i)

(2) A copy erch of the follewing Noti-
fications (Hindi 2nd Englich versicns) under
sub-secticn (4) of secticn 10 of the Indizan
Wireless Telegre phy Act, 1933

(i) The Indis n Wireless Telegrs phy( Pos-
session) (Amendment) Rules, 1981,
published in N tific: tion No. G.S.R.
777in G zette of India da ted the 15th
August. 1981.

(i) The Indion Wireless Telegre phy
(P>ssession) (Amendment)  Rules,
1981, published in Notification No.

G.S.R. 903 in G- zette of India_dated
the 3rd October, 1981,

[Placed in Library See No. LT-2973/81]
RE. DISCUSSION UNDER RULE 193

MR. SPEAKER ; Todsy we #re going to
have a discussion on the situr ticn 7 rising
out of the conspir’ cy by sep- re tist elements
against the integrity of the country. I
would like the Members to take prrt in the
discussicn tod:y ind be present in the
House because Irst time When this impcr-
tant issue w s teken up for diccussicn, we
hsd to : dj urn due to lsck of quorum. I
will.nots pprecia te thats gzin. Thisis? very
important issue :nd When this is set for
discussion it should be discussed properly
and ' thoroughly. It is a very important
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thing 2nd we must do our duty by pe rticipa -
ting in it. : .

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Why nctt: ke itup: t 2 PM ?

MR. SPEAKER : This is to be taken up
at3 p.m

SHRI ATAL BIHARI VAJPAYEE :
Even befcre th: t it ¢: n be tz ken up; imme-~
dig tely ¢ fter lunch hcur,

MR. SPEAKER : I will cerry cuias you
like. I will see. '

12.04 HRS.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Agitation by farmers for remunerative price

for cotton
SHRI ARJUN SETHI (Bh:dr k) : I
cell the :ttenticn «f the Minister

Ccmmerce to the fcllc wing matter ¢ f wgent
public importance : rd request that he m: y
m: ke & st: tement therecn

“The reported @gitations by frrmers
fer remuners tive price for cotten in
different pi rts cf the country, perticule rly
in Mahe re shtrn ™

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA
NAB MUKHERIJEE ) : Sir, Under Section
24 of the Mz h: 1 shtit R: wCctter (Piccure-
ment, Processing @ nd M rketing) Act, 1971,
at the commencement of every ccttcn sea-
son the Cctton Cocordini ticn  Cc mmittee
esta blished under sub-Sectic n (ii) ib’'d hs « to
recommend to the Sti te G¢verrment the
guar: nteed prices for the different vs rieties
or gr: des of cotten £ nd such pricest re to be
notified in the Officic | G zette by the State
Government, The Ccmmittee consiste of
four representa tives of the Centr: | Ge vern-
ment : nd four cf the State Gcvernment.
For the yerr 1981-82 the G vernmeni of
Mezhi re shtie s ¢ wire thi t the gus 12 1iced
prices will be the st me ¢ s durirg 1980-81.
Itis understocd that the Maharashtre Maike-
ting Feders ticn hi < beer payirg the : fore-
said prices ¢nd theie hac nct been zny
difficulty in m king p: ymert cn 7 cccuni of
any-uncerts irty in this behs If It we uld be
cler r th: t there is neither #ny uncert: ir
nor any responsibility on the part of the
Central Government to fix prices.



